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In addition, families of personnel 
killed or missing in action are entitled 
to a Special Family Allowance at least 
equal to the Family Pension for a 
period of 4 months unless the pension 
can be sanctioned earlier. 

Shrimati Sharda Mukerjee: I would 
like to know the reasons why the 
widows of officers are given a life 
pension while the widows of other 
ranks get only a five-year pension, 
when the death is due to causes not 
attributable to service conditions? 

Shri Y. B. Chavan: These are the 
normal rules which have been con-
sidered so far. I may assure the hon. 
Member that I am having the matter 
looked into. 

Shrimati Sharda Mukerjee: How 
long will it take to amend these rules 
which are a continuation of the rules 
which exist irom the British days? 

Shri Y. B. Chavan: I can assure the 
hon Member that it will be done as 
early as possible. 

Shrimati Savitri Nigam: May 
know why there is such a difference, 
between officers and other ranks? 
The dependants of the officers get 
Rs. 75 p.m. for four months, while 
those of other ranks and non-comba-
tants (enrolled) get only Rs. 50 p.m. 
for four months. Does the Minister 
think that these meagre amounts are 
sufficient for the poor widows? 

Shri Y. B. Chavan: Normally, the 
pensions are fixed in relation to the 
normal scale of pay, etc. Probably 
these were fixed a long time ago 0:, 
the basis of that. I cannot explain 
it otherwise. 

Shrl Joachim Alva: From the state-
ment, there is no indication of any 
help to the children of the jawans and 
the officers who die at the post of 
duty. Whatever is given to them is 
not sufficient to cover the educational 
expenses of the children, especially 
when there are five to six children. 
So, may I know if any directive Is 
given or any effort is made to give 
them adequate allowances through 
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various other funds to see that these 
children are given proper education? 

Shri Y. B. Chavan: I think the State 
Governments have assured us that 
they will look into this matter. They 
are actually doing this. 
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Shri Y. B. Chavan: I do not know 
exactly about this particular point. 
But certainly, as far as the educa-
tional allowances are concerned, once 
they are given to the children, they 
should continue up to the periOd of 
their minority. But I wiil have these 
. points checked up. 

Manufacture of Fighter Planes 

+ 
Shri D. C. Sharma: 
Shri P. R. Chakravertl: 

.673. Shri Prakash Vir Shastri: 
Shri Surendra Pal Singh: 
Shri Bri.i Raj Singh Kotah: 
L Shri Onkarlal Berwa: 

Will the Minister of Defence be 
pleased to state: 

(a) whether two prototypes of the 
HF-24 MK-I fighter plane made by 
the Hindustan Aircraft Limited, 
Bangalore have satisfactorily under-
gone all test flights; and 

(b) if 50, the steps taken or pro-
posed to be taken to produce the 
plane? 

The Minister of Defence Production 
in the Ministry of Defence (Shr'l 
Raghuramaiah): (a) The prototypes 
of HF-24 Kk.I aircraft are still under-
going extensive development test 
flights. 

(b) Simultaneously with the deve-
lopment of the aircraft, steps have 
been taken to put the aircraft in 
production. 

Shrl D. C. Sharma: May I know 
how long these development tests will 
go on, and how long they have been 
ioing on so far? 
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Shr! Raghuramaiah: In the case of 
the first prototype, eight months; in 
the case of the second, four month.!. 
All these development tests will go 
on so long as they are considered 
necessary to ensure that the aircraft 
is absolutely satisfactory. 

Shri D. C. Sharma: May I know 
whether these prototype fighter planeJI 
are produced with our own resources 
or whether we are drawing upon the 
help and aid of some other foreign 
countries? 

Shri Raghuramaiah: From our own 
resources. The House will recollect 
that we had at the initial stages even 
the assistance of a team of German 
aeronautical experts under the leader-
.hip of Dr. Kurt Tank. 
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Shri Raghuramaiah: Except certain 
parts which are necessarily to be 
imported, all that can be manufactur-
ed here is being done here. 

Shri Brij Raj Singh Kotah: May I 
know whether it is a fact that the 
Bristols have revived their offer for 
the Orpheus-704 jet eng;ne-b give 
our HF-24 Mark II plane the required 
March II speed and, if so, what is the 
Government's decision on it? 

Shri Raghuramaiah: I would like 
to have notice. 

A.C.C, and N.C.C. 

+ 
f Shri Dajl: 

*675. L Shri S. M. Banerjee: 

Will the Minister of Defence be 
pleased to state: 

(a) whether it is a fact that AC.C. 
and N.C.C. junior for school boys are 
likely to be taken over by the Educa-
tion Ministry under the National Dit-
cipline Scheme; 

(b) if so, the reasons therefor; and 

(c) whether this will not affec-t the 
present training for emergency? 

The Minister of Defence (Shrl Y. B. 
Chavan): (a) No, Sir. Education 
Ministry however has made a pro-
posal to that effect. 

(b) and (c). Do not arise at thi3 
stage. 

Shri Daji: Before the Government 
takes a decision on this matter, will 
Government take into account the 
fact that the national discipline 
scheme does not acquaint the students 
with rifle training and the existing 
scheme is much better and more 
advanced compared to that scheme 
and so, in view of the emergency, the 
existing scheme may continue. 

Mr. Speaker: That is a suggestion 
for action. 

Shri Y. B. Chavan: That is the 
answer I have given. 
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Shri Y. B. Chavan: As far as the 
inter-dep<lrtmental position is con-
cerned, if certain proposals are made, 
nobody can refuse to consider them. 

Mr. Speaker: He says an assurance 
has been given by the Defence Minis-
try and now where is the need for 
further consideration? 

Shri Y. B. Chavan: Of course I am 
repeating that assurance for conside-
ration even now. 

Shri Bhagwat Jha Azad: Since the 
extraordinary cheapness of the 
national discipline scheme vis-a-vis 
ACC and NCC has been accepted by 
the Gove£nment on the fioor of the 




